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UPON hearing the counsel the Court made the following
ORDER

I.A. NO. 320501/2025

1. The prayer for suspension of sentence and release of the
applicant/appellant on bail has been rejected by this Court
twice earlier.

2. In such circumstances, the fresh application seeking the
same relief stands rejected.

3. List this appeal for hearing alongwith Criminal Appeal
No. 997 of 2017 on 06.05.2026.

4, In the meantime, if the records of the courts below have
not yet been available, the same shall be called for.

5. Soft copies of the records shall be furnished to the

leaned counsel representing the parties.
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